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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

OA NO. 724 OF 2023 

 

IN THE MATTER OF: 

 

 

BITTU                                                                                         …APPLICANT 

VERSUS 

STATE OF U.P. & ORS.                                                   …RESPONDENT(s) 

 

RESPONSE ON BEHALF OF MEMBER SECRETARY, SEIAA IN 

COMPLIANCE WITH THE DIRECTIONS OF THE HON’BLE 

NATIONAL GREEN TRIBUNAL, NEW DELHI 

 

I,Vidhyotma Bharti aged about 50 years w/o Dr. G.L. Nigam, presently posted 

as Assistant Director, Regional office Noida ,Directorate of Environment 

&Climate Change ,U.P. do hereby solemnly affirm and state on oath as under: 

1. That I, the Deponent in the above captioned matter am fully conversant 

with the facts of the case and is competent and authorized to swear the 

present response on behalf of Member secretary, SEIAA U.P. before this 

Hon'ble Tribunal. 

2. That, I state that the contents of the response have been drafted by my 
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counsel on my instructions and the contents of the same are true to my 

knowledge and nothing material has been concealed therefrom. 

 

I. BACKGROUND OF THE MATTER 

3. That in this original application, the grievance of the applicant is that the 

Respondent No. 8 is engaged in illegal river bed sand mining near village 

Panchayara, Tehsil Loni, District Ghaziabad in violation of the 

environmental clearance conditions by using heavy machinery and 

obstructing the flow of river by deposition of mined material in between 

the natural flow of Yamuna river resulting in the creating an artificial 

channel towards the lands of the applicant and other villagers, by causing 

the erosion of the river bank, loss to the riverine bio-diversity as well as 

farm land of applicant. 

II. REPLY IS AS FOLLOWS 

4. That, the State Environment Impact Assessment Authority, Uttar Pradesh 

(SEIAA-UP) and the State Expert Appraisal Committee, Uttar Pradesh 

(SEAC-UP) were constituted vide Notification S.O. 2276(E) dated 

11.06.2021 and subsequently reconstituted vide Notification S.O. 3921(E) 
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dated 26.08.2025, issued by the Ministry of Environment, Forest and Climate 

Change, Government of India, under the provisions of the Environmental 

Impact Assessment (EIA) Notification, 2006 (as amended from time to time). 

The Directorate of Environment, Government of Uttar Pradesh, has been 

designated to function as the Secretariat for both bodies. All proposals for 

Prior Environmental Clearance received by SEIAA-UP are processed strictly 

in accordance with the provisions of the EIA Notification, 2006, wherein the 

State Level Expert Appraisal Committee (SEAC) makes recommendations 

to the concerned regulatory authority for grant or rejection of Environmental 

Clearance with stipulated terms and conditions, and the State Environment 

Impact Assessment Authority (SEIAA) takes the final decision on the basis 

of such recommendations. It is further submitted that SEIAA, U.P., is a 

statutory body constituted under the EIA Notification, 2006, with the primary 

responsibility of appraisal of projects and grant of Environmental Clearance 

within its jurisdiction, and its role is limited to assessment of environmental 

impacts at the stage of grant of clearance.  

5. That, the Office Memorandum dated 29.06.2010 issued by the Ministry of 

Environment, Forest and Climate Change designates the concerned 

regulatory authorities, including the Regional Offices of the Ministry, as the 

competent authorities for post-clearance monitoring, enforcement of 
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compliance and regulatory inspection. SEIAA, U.P., operates strictly within 

its statutory jurisdiction and provides necessary inputs to the regulatory 

authorities whenever required. 

A copy of the Office Memorandum dated 29.06.2010 issued by the 

MoEF&CC is annexed herewith and marked as Annexure-1. 

6. That, it is pertinent to mention here that in the present matter also SEIAA/ 

SEAC, Uttar Pradesh followed the aforesaid procedures and in frame of rules 

and regulation SEIAA issued Grant of Environment Clearance under the 

provision of the EIA Notification, 2006. 

7. That, it is most respectfully submitted that an application was made by 

project proponent, Shri Bani Singh, on 25.03.2021 for the grant of Prior 

Environmental Clearance (EC) for the project titled ‘Sand/Morrum Mining’ 

at the Yamuna River Bed, located at Gata Nos. 303 mi, 313 mi, 290 mi, 301 

mi, 303, 304 mi, 314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi 

and 314 mi, covering an area of 12.512 hectares, situated in Village 

Panchayara Khand-02, Tehsil Loni, District Ghaziabad, State Uttar 

Pradesh, under M/s New Panther Security Guard Service. 

8. That, SEIAA, vide letter, Reference no. 27/Parya/SEAC/5793/2019, dated 

27.05.2021 granted the prior Environmental Clearance (EC) to the project 

mentioned in the para above under the provision of the EIA Notification, 
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2006. 

A copy of the prior EC dated 27.05.2021 is annexed herewith and marked as 

Annexure-2.  

9. That, thereafter, vide letter no. 201/Parya/SEAC/5793/2019 dated 

29.09.2021, the prior Environmental Clearance referred in the para above 

was amended by SEIAA-U.P. in accordance with the provisions of the EIA 

Notification, 2006. 

A copy of the amendment in the EC vide letter dated 29.09.2021 is annexed 

herewith and marked as Annexure-3. 

10. That, it is most respectfully submitted that with regard to illegal mining, the 

primary responsibility for its control rests with the District 

Administration and Mining Department. The State Environment Impact 

Assessment Authority (SEIAA) is responsible only for ensuring that 

Environmental Clearance (EC) is granted in strict compliance with all 

applicable rules and regulations.  

11. That, it is most respectfully submitted that SEIAA has evaluated the case 

while prioritizing the best interests of society and natural resources (rivers) 

from an environmental perspective. SEIAA's approach is not mine-centric 

but rather environmental and social, ensuring that local livelihoods are not 

adversely affected and that environmental sustainability is maintained under 
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the prevailing circumstances. 

12. That SEIAA, U.P., operates strictly within its jurisdiction and has no 

institutional mechanisms to oversee or enforce compliance after the issuance 

of ECs. While the regulatory authority for monitoring projects lies with the 

MoEF&CC. SEIAA remains committed to extending its cooperation and 

assistance wherever required. SEIAA has also taken proactive steps within 

its capacity, such as issuing show cause notices to project proponents where 

non-compliance has been reported and forwarding such matters to the 

appropriate regulatory authorities. SEIAA, U.P., assures the Hon’ble 

Tribunal of its dedication to upholding environmental laws and addressing 

concerns raised in the interest of safeguarding the environment. 

13. That, the Respondent remains duty-bound to take all requisite steps to secure 

faithful compliance with the directions of the Hon’ble Tribunal and shall 

continue to do so in future as well. 

14. Hence, this reply is respectfully submitted for kind perusal of this Hon'ble 

Tribunal. 

15. That everything stated above is true and correct to my knowledge, derived 

from official records, and nothing material has been concealed therefrom. 
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DEPONENT 

VERIFICATION 

Verified at ______ on this __ day of March 2026, that the contents of 

the above affidavit from paragraphs 1 to _ are true and correct to the best of my 

knowledge and belief. No part of it is false and nothing material has been concealed 

therefrom. 

DEPONENT 

NOIDA 18

15
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By Speed Post 
J-11013/5/2009-1A.1) . 

Govt. of India 
Ministry of Environment and Forests 

IA Division © , 
Paryavaran Bhawan, 

CGO Complex, Lodhi Road, 
New Delhi-110 003. 

29" June 2010 
Office Memorandum 

The Regional offices of Ministry of Environment and Foresis have been entrusted 
with the responsibility of monitoring compliance status of the conditions stipulated 
while according environment clearance to various developmental projects under 
the EIA and CRZ Notifications. For the purpose, the cfficers from the Regional 
offices have been undertaking visits te the projects and based on the 
observations made during the visit, the monitoring reports are submitted to the’ 
Ministry of Environment and Forests. 
It has been observed that the monitoring reports are often submitted very late, 
even in cases of serious violations, thereby, prejudicing effective action against 
the units found non compliant to the environment clearance conditions and 
defeating the very purpose of monitoring. 
In view of the above, it has been decided that the Regional offices will, 

_ henceforth, send the monitoring reports to monitoring cel’ of IA division within one 

To 

  

month of monitoring of project/ unit in respect of these projects which have been 
found in gross violation of environment clearance conditions. However, in all 
other cases, a simple statement indicating name of units monitored along with 
summiary statement of observations made curing monitoring may be sent every 

‘month for all other projects monitored in the previous mor:th. 
This issues with the approval of the Competent Authority. 

ls Vr. 
(Dr. K. C. ney 

Scientist “F" 

1. The Chief Conservator of Forests, Ministry of Env & Forests, Regione! Office 
ast), A/3, Chandrasekharpur, Bhubaneswar 751023 Orissa. 

The Chief Conservator of Forests, Ministry of Env. & Forests, Regional Office 
Se Kendriya Sadan,4" floor, EF & F wings,17" Mein Road, Koramangala 

"ne Bangalore-560034 
ne -of Conservator of Forests, Ministry of Env. & Forests, Regional 

Offic. viZ), Kendriya Paryavaran Bhawan. E-5, Arera Colony, Link Road-3. 
Ravishankar Nagar, Bhopal 452016, MP. 
The Chief Conservator of Forests , Ministry of Env. & Forests, Regional 
Office(NEZ) Uplands Road, Laitumkhrah, Shillong 793003, Meghalaya 
The Chief Conservator of Forests . Ministry of Env. & Forests, Regional 
Office(CZ), Kendriya Bhawan, 5" floor, Sector"H”, Aligunj, Lucknow 226020 
U.P. 

_ The Chief Conservator of Forests, Ministry of Env. & Forests, Regirc a! 
Office(NZ), Bays No. 24-25, Sector 31A. Daxshin Marg, Chandigarh 1°° 

bs
 

wr
 

o

ANNEXURE-11243



ANNEXURE-21244



1245



1246



1247



1248



1249



1250



ANNEXURE-3
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